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IN THE HON’BLE CENTRAL
KOLKATA BENCH, NIZAM PALAéE
0. A. NO. bl %L’ OF 201&
IN THE MATTER OF:
The Administrative T ribunals Act,i 1:.985;
-And-

IN THE MATTER OF:

An application under Section 19 of the A

Tribunals Act, 1985;
-And-

IN THE MATTER OF:

at Village and post Office Rankmlpur
Nandigram, District Purba Medlmpur

721650; Applicant;
-VERSUS-

1. Union of India, service throu
Manager, South Eastern Railway, Ofﬁc

Reach Road, Kolkata-700 043;
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Soumyabrata Maity, Son of Jyo_.ti‘rmOy Ma_iftfy
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0.A/350/484/2017 j . ‘ : Date of order 24.11.2017

Coram: Hon’ble Ms. Bidisha Banerjee Judmal Member
Hon’ble Ms. Jaya Das Gupta, Admsmstrattve Member

For the Applicant(s) :  Mr. P. KGhosh counsel
For the Respondent (s): Mr. M.K: Bandyopadhyay, counsel
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Per Ms. Bidisha Banerjee, Judicial I\/Ie"rhper:";‘*

Heard Id.'counsel for both sides. ;"

2. The applicant is aggrieved as'deépite Séreening in 2012, as evident from the

Annexure A-2, he has not recelved anyﬂc_all Ietter ‘r~from the respondents, iwhen

rgﬂ ‘,_33

several candidates have&g:en appomted on 09 05 3-912 as, evident from the

,1’
Annexure A-3to. the ﬁi"’"
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4. Ld. counsel¥for th lic aﬁ furth

yetthe

ubfﬁits ‘he"éh [l be sat|sf|ed if the OAis

disposed of wnth 3 dlrect|on upon.the-uresbondsnts togftonsider the pending

¥ il
representatnon dated 24* 02 2016}Wlth a reasoned.an speaking order.
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5. The O.A is disposed of with .a dnrectlon upon the respondents authorities i.e

the Respondents no. 6 or any cher competent authority to consider the

representation strictly in acco’rdan'ée ywit;h‘law to pass a reasoned and speaking

I

order within 3 months from the’ date of recelpt of a copy of this order and to

u[
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commumcate the decmon to the: appllcant lmmediately thereafter.
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6. It is made clear that we havenot gone.into the merits of the matter and

therefore all points are kepit,:;o"pén” fOr. consideration by the respondents
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7. The O.Ais accordingly disposed of; ‘NG costs.. i
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2. " The General Manager, South (Eastern

Railway, 11, Garden Reach Road, Kolkata-700‘l043;

3. The Div.isional Railway Manager, Kh?ragpur

Division, South Eastern Railway, Kharagpur, jDistrict
Paschim Medinipur, Pin Code 721302;

{
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4, The Divisional Railway Manager (P); South

Eastern Railway, Kharagpur, District PJaschim
Medinipur, Pin Code.721302; l

S. The Divisional Personal Officer 1,5‘: South
Eastern Railway, Kharagpur, Office at Kharagpur,

Paschim Medinipur, 721302; J

i
.‘i ‘
6. The Chairman, Railway Recruitmen;t Cell,

South Eastern Railway, Office at Bunglow Nc%. 12A,

11, Garden Reach Road, Kolkata, Pin Coéie No.

H
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700043, Respondents;
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